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CHHATTISGARH ORDINANCE
(No. 2 of 2013)

THE CHHATTISGARH SHASKIYA SEVAK (ADHIVARSHIKI-AYU)
(SANSHODHAN) ORDINANCE, 2013

An Ordinance further to amend the Chhattisgarh Shaskiya Sevak. (Adhivarshiki-
Ayu) Adhiniyam, 1967 (No. 29 of 1967).

Promulgated by the Governor of Chhattisgarh in the Sixty-fourth Year of the
Republic of Ind_ia. , . . . ,

Whereas, the State Legislature is not in session and the Governor of ‘Chhattisgarh is
satisfied that,.the circumstances exist, which render it necessary for him to take immediate
5 _ - action. . ' ' ' :
Now, therefore, in exercise of the powers conferred by clause (1) of Article 213 of the
Constitution-of India, the Governor of Chhattisgarh is. pleased to promulgate the following
Ordinance :— - : SRR . ‘

L )] This Ordinance may be called the Chh'attisgarh Shaskiya Sevak  Short .tile and
. " (Adhivarshiki-Ayu) (Sanshodhan) Ordinance, 2013. _ commencement.

)] It shall come into férce from. the 31st day of August, 2013.

~

2. During the period of ‘operation of this Ordinance, the Chhattisgarh Shaskiya Sevak The  Chhattisgarh |

 (Adhivarshiki-Ayu) Adhiniyam, 1967 (No. 29 of 1967) (hercinafter referred to as the - Act No.29 of 1967
Principal Act), 'Sh:«_lll have the effect, subject to the amendments-specified in Section 3.

~amended. o
3 In Rule 56 of the Fundamental Rules as substit_utéd.by Section 2 of the -Prihcipa] Acf, Amendment of.
' the following shall be incorporated, namely :— ' _ g:“dam‘:'“}'m :‘;‘e
() - Insub-rule (1), the words, figures, parenthesis, hyphen and punctuation, Sec:zns: st Mte thz
(1-2), (1-b) and (1-c) shall be omitted: ~ - y Chhatfisgarh  Act,

: o - _ No. 29 of 1967.
shall-be substituted. - : T ST '

- G Sub-rule(1-a), (1-b) and (1-c)shallbe omitied.
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